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Date of Decision: / { 2 oo/

OA 539/96

Gulam Mohammed, Pointzman, Western FPailway, Gangapur City.

oo Applicant

Versus

‘1. Unicn of India  through General Managsr, Western

Railway, Phnlﬁhu te, Mumbai.
2. Divisional Pailway Mzanager, Wstern Failway, FKota

Division, Kota.
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ation  Fupdt., Western FRailway, Fota Divizion,
Gangapuraity (Disztt.Zawai M1ﬂh'fu1)

e .. Respondents

‘CORAM:

HOIT'ELE MF.JUSTICE E.S.RAIKGTE, VICE CHAIRMAL
HDU'BLE MF.30OFAL ZIINGH, ADMINIETFATIVE MEMEER
For the Applicant v ...‘Mr.P.P.Mathur, prosy counsel for
' Mr.R.N.Mathur

Pezpondents oo MNone
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ORDER

FER 'ELE ME.JUSTICE B.S.REAINOTE, VICE CHATIRMAN

This application iz £iled fir & Jdirection to  the

wdents to promote the applicant  on the  post of
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Agzistant Suard with effect from the dats perscn junior to
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him was given promotion.,

2. Bpplicant contendzd that he Waz initially sppointsd
in 1974 on the post of Pointzman and he was uhcﬁquently
promatéd in the pay <cale of Ps.BOD—llSO o the post of

Pointaman. In the 5511‘11t1 list «<f Pointamen, a2z on

14.9,1555, the applicant f£inds place at S.Uu.l in 2nn. Al
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He further oconkends that in the railway JCP1lebHL there
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exists the pozt of Assistant Suard in the pay scale
Pg.950-1500 and the gaid post has not heen Filled up.
However, aome perzong working on the post f Fointsman,

junicor to him, now have besen posted az Assistant Guard., The

promoted as Azzistant Guard till 30.2.9¢
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applicant also w
on the asis of the same [dlMClL IR The respondentz are
dAenying the applicant a3 hoo promcticn on the post  of

Assi tant Guard. Therefore, there should be 3 direstion to
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the rczpnndwu:s to promote the applicant as Aesietant Guard.

2. By filing reply the respondznts have denied the caze

that
thz applicant. They have ztated Jthe present application
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ig very vague. They have alss zstated that the applicant has
not.given the namzs of the persons who are junior to himzand
who are promotsd on ad hos hagiz to the post of Azzistant
Guard on the basis of any qrder. They have further stated

that =ometimes the services of ths employess working at

ocal Station were utilized as Reziztant Suard on the bzzis
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bazic knowledge a person poszeszed hut there was no

promotion @z euch. They have also stated that the pay scale
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of Pointaman i F3.950-1500 " and =zervices <f the persans

bzlonging to said SCale bumwtlnes were uged in Lowoo Staticn

] t
cas Aszistant Guard and the applicant is not entitled to any

promoticn a3 claimed by him.

4; As stated Ly the. reépondents, this application is
véry vajue. The applicant stated that his services
sametimes were used as Assistant Guard prisr to 1930 and
till the year 129%G. Hz alsb uuLml cs that persons junior to
him on the: post of Poinkeman were promoted ag BEziztant

Guard kut he haz nok brought to our notice any order o
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igtant Guard from the paost
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peraon promoting him as A

_Pointsman nor he has made, such slleged  juniosrs, party to
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“this application. If ky any chanos zomstimes the service

of Pointsman were taken as Aszistant Suard on the Laszis o
their personal knowledge of working, that itself cannat be
taken as promotion £ the post of Asggistant Cuard. As
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A4 hby the rezpondents, even the serviees o©
applicant were also taken somstimes as Asziztant Guard. At
the oost of repetition, we fay that the applicant has not

of Assistant Guard

o

made out cage for promotion to the pos
by placing any cogent material on réqdrd. Whether there
should mé 3 promotion ko a parkticular poet or not is a .
matter for the defartment ot decide. S> fLfar as the
'applicant i= concefned, he has not made out any <ase for
issuing a writ of mandamuzs against the respondents
ACuording;y, ws find that thers are no méfits in this case.
and hence we pass the crder as under @

The applicatinon isg dismiszed but in the circumst

nees

without costs.

(JUSTICE B.3.FAIEOTE)

C;beZéé?

(GOPAL SINGH)
MEMBER (A) ‘ | o VICE CHAIRMAN
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